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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD,

0.A.No.919/95,

Date of decision: 19-3=1998,

Between:

B. Anjaneyulu, .o Applicant.
Ang
1.The Sub Divisional Officer,
Telephoneg, Cuddapah.

2.The Subk Divisional Engineer, '
-Phones, Telephone Exchange,
Department of Telecomminications,
Cuddapah, .s Respondents.

COUnsel for the applicant: Sri M.V ,K.Viswanadham,
Counsel for the respondents: sri N,V,Raghava Reddy.

CORAM : z

Hon'ble Sri R.Rangarajan,Member(A)

Hon'ble Cri B.S.Jai Parameshwar,Member (J)
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JUDGMENT ,

(per Hon'ble Sri R.Rangarajan,Member (A}

None for the applicant. 8Sri Raghava Reddy for

- the respondents, As this 0,2,, was filed in 1995,

x, . W
we thought it fit to<§%-disp053ﬂ of under Rule 15(1)

of thé Central Admiﬁistrative Tribﬁnal(Procedure)Rules.

The 0.A., was posted for orders today. Earlier
it was also posted for orders on 17-3-1998, Inspite .

of posting the O.A., for orders today, the learned counse;;

“for the aﬁplicant,is not .present. Hence we are disposing:

-7of1the 0.4, on the basisrof the‘material 6n.récord.'
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This 0.A,, was filed praying for a declaration
that the Pros.,No. X/Disc/B.Anjaneyulu/Ri/94-95
dated 30-3-1995(Annexure I to the O.A.,) whereby the
applicant was suspended from service by Respondent No,1
is arbitrarg, illégal and passed without application
of inéeggggggzgmkn@ and for a consequential direction to

set aside the same,

Today the learned counsel for the respondents
dated 19~3-1998 dfus
produced a letter/adédressed by the Chief General Manager,
./a..d.dhmq_&_v
Telecommunications, A.P,, to him wherein it is stated

A
that the applicant was reinstated in January, 1996,

Hence the prayer in this 0.A., has already been complied with,
Since the applicant has been reinétated)probably the

leagrned counsel for the applicant thoughf’that it is

not necessary to be present before the Tribunal when

the 0.A., is listed for hearing,

In view of the above, the C.,A., is dismissed oalkamsz—
%égw?nfructUOUS. The letter No.TA/LC/5/95 dated 19.3.1998
addressed to the learned counsel for the respdndents
by the Chief General Manager, Telecommunications is
% taken on file-  No costs, a\f\v}ﬁ___ﬂ______,éfi71\
&\W R.RANGARAJAN, |

Member(J) . Member (A)

G2
— Date: 19-3-1998,

Dictated in open Court.

588,




A (s)

TYPED/BY - CHECKED RY
COMPARED 3Y APPRLUZD gy

IN THE CENTAAL ADMINISTR TIVE TRISUNAL

HYQERAGAD BEHCH HYIERAZAD

X
pan

-
[wy]
-
Iy

. .’
4 1-‘U ’

(3)
;

THE HIM'3LE MR, 3.5, 341 DARAMESgUAR:
| i

L W =

lDATED} | [<T [\@n /;c%i.

S30E3/J120MENT

HTLBLRANGAIAJAN & M(4) .

RS N W ST

ADMTITTED AA] Ti
IS5UED

IM JIRECTIONS

ALLJWLCD

DISPISED OF wify JIRECTIONG
! v by

DISNISSED o
DISMISSED A5 WITHDRAWN
QISMISSED F3R PrrauLT
JRDERED/REJECTED
N2 ORDER 45 79| casTs,

\

IT cauny ' YLKR

Sty wama R wn ) o |
Conteed Sdminis™¥ve § bunal
- RmwprspaTi

2:5 MAR 1994

gzmam g
" ABAB B!






